IN TH® CENTRAL ADMINISTRATIVE TRIRUNAL HYDERABAD BENCH
AT HYDERARAD,

0.ANO,1190 of 1995,

Between Dated: 18.3.1996.
Miss. Neera Mahhotra .o Applicant
and
1. The Union of India, Reptd, by its Secretary, Ministry of
Finance, WNew Delhi,

2. The chairman, Central Board of Direct Taxes, Mlnistry of
Pinance, Sovernment of India, North Block, New Delhi.

3. The Chief Commissioner of Income Tax, A.P.“yﬁerabad.

cea Resnondents
Ccounsel for the aAppli-ant : 8ri, ¥N.Ram Mohan Rao
counsel for the Respondents : Sri. N.,R.Devaraj, Sr. CGSC.

. CORAM:

Hon'kle Mr, R.Rangarajan, Administrative Memt

contd:...2/



0.2.1190/95, Dt,of Decision : 18-03-96.

CRDER

] As per Hon'ble Shri R. Rangarajan, Member (Admn.,) §

Heard Shri Siva for Mr.N.Rama Mohan Rac, learned
counsel for the applicaﬂﬂ%nd Ehri N.R.Devaraj, learned

counsel for the respondents,

24 The¢ applicant in this CA is a Class-1 Officer
of the Income Tax Department. She is now working .. Assistant
Commissioner of Income Tax, at Hyderabad, She joined the

Income Tax Department as a probationer om 20th April 1982,
' : | T
T < 4 v
3. The applicant!s date/ birth is recorded in the service -+

.. _for

rcgister a5 28th September 1965. She requesteq /;correction of

the date of birth as 11-01-1966 insitead'of 28-09-1965. Her
av |
"date of birth isLPresently recorded in the Schocl Leaving
Sertificate @as 28-09-1965, She has now produced a certificate
from Niloufer Hospital, Hyderabag (Rpriexure A-3) certificat%)to
prcve that her date of birth is 11-01-1966. Sheﬁﬁa@ also produced
‘some nomination certificate-s]declared by the father of the applicant
. R ‘,?/
with regard to 8ependents of her fatheréf@gafdiag which indicates

+

[
the date of birth of the applicant a8 11-01-66,

4, The parents' of the applicant sre both illeteratée'. It
is not understocd how the wrong date of birth was given in the

SSLC Book. 5She has represented her case for correctionkf the
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.é,_

8. The date of birth entered in the SSLC book enabled

her to appear for the final School Leaving exam and also enabled
hér to study further and appear for Civil Services Exam. There
1s ro doubt that this vital record needs to be altered in
accordance with rules/regulaticons or in accordance with law

to effect such alteraticn, to take up for consideration tg@rant

relief,

S. In view of the above, this OA is liable only to be
dismissed it is dismissed. No costs.

M

(R. Rangarajan)

Member (Admn. )
- . %
Dated : The 18th March 19%6. . o
(Dictated in Open Court) Eﬁ%nfgw
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Copy toi=-
1- The Secretary, Ministry of Finance, "nion of India, New Delhi.
2. The Chairman, Central moard of Direct Taxes, Ministry of
Pinance, Governmert of India, North Block, New Delhi,
3. The Chief Commissioner of TIncome Tax, A.P.fyderabad.
4, One copy to sri. N,Ram Mohan Rao, aﬁvocafe{ CAT, Hyd,
5. One copv to sri. N,R.Devaraj, Sr. CGSC, CAT, Hyd.
6. oOne copy to Lihrary, CAT, Hyd.
7. One spare copy.
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